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MR. SPEAKER : I h e  H od . Member 
seems to  be a very active Member. Why 
should he box allow the hon. Member who 
wonts to take the oath to do so ?

ii  Re. Adj. Motion

MEMBER SWORN (C o n td .)

Shri Naik Balknshna Venkanna 
(Kanara)

11.42 bis.

Hi: : GFNl'RAI FLECTIONS

irraw  9TO «rnrar ;
USTO w  «f t i t  T ^ tfl^arraf 

fipDri r̂«rr * t i t m  srw  ^  %

mx v t s*tt $ §x 
sR f |4  qt, i i t w  * n m  t f k  sraroj 

ferarnr *t sft snsc i few |  *
wxi m  & nS 11 ’srritrr
5  fip S3 s m r  % * rh  w r o r

MR. SPEAKER : The hon. Member 
way resame his seat now. The obser­
vations made by those hon. Members who 
are speaking without my permission will 
not go on record. In terruptions  **

11.43 hr*.

RE ; MOTION POR ADJOURNMENT

SHRI KALYANASUNDARAM (Thu- 
ahirapalli) ; I had given notice of ftt» 
adjOWdnient motion regarding the tragic 
death of two airlines officers at the Delhi 
airport, it is not an ordinary accident 
that has happened. U has happened in 
the context of the lock-out, and, so, it is 
urgent and important.

MR. SPEAKER : No, I have not 
allowed it. It is just an accident. If  some 
accident has happened, what has Govern­
ment to do with it ?

SHRI KALYANASUNDARAM : I t is 
not just an accident. There is a lock-out 
in the I AC, and t*o officers were used for 
jobs for which they were not accus­
tom ed ......

MR. SPEAKER : The hon. Member 
muy kindly resume his scat...

SHRI KALYANASUNDARAM : 1 
know that. You are standing just to pre­
vent me lrom  speaking and to make me 
jesume my soat...

MR. SPEAKER : That is one way of 
making a Member sit.

SHRI 1NDRAJ1T GUPTA (Alipore) : It 
has been customary in this House that 
when accidents of this nature take place, 
at least ihe hon. Minister just Comes 
forward suo motu  to make a statement. I 
hope you will direct the hon. Minister to 
make a statement...

MR. SPEAKER : 1 hope he will.

SHRI IN D R A Jir GUPTA : As my 
colleague has pointed out, it has taken 
place in the context of a lock-out where 
officers were being made to  do wofk foi 
which they were not normally accustomed.

We should kno* the facts.

MR. SPEAKER : He is correet. l.only 
said it is not a matter for an adjournment 
motion, But if the Mmistei comes out 
with a statement, that would be in order.
I welcome it*

SHRI P. K. DEO : 1 had given notice 
of........**


